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Order dated 1.,3.2004

Heard Shri K.Ray, learned counsei for
the agpplicant and Shri R.C.Rath, learned
Standing Counsel appearing on behalf of the
Respondents. 4

The applicant by filing this O.A. has
prayed for direction to be issued to Responﬁénts
to requlzrise his service from the date of his
adhoc promotion to the post of Crane Driver,
Gr.III and to compute the said period for the
purpose of semniority. Shri Ray during hearing
drew our attention to the decision of this'
Bench in 0.A.657 to 665 of 1993 by stating that
similarly placed officials wfider the same
Respondents were granted those benefits wheregs
the applicant has been denied the same inspii:f:
of the decision of this Tribunal. ;

The case of the applicant is that he
was promoted on adhoc basis on 13.4.1993 to the -
post of Crane Driver after he had submitted his
option for being comnsidered against that posting
However, it was on 15.1.1997 that the Respondent;
promoted him on regular basis as Crane Driver
Gro.III. It is his case that he approached the
authorities through several representations g,
from February, 1998 to April, 2000 to reckon
the earlier period of his officiation imn the |
post of Crane Driver from 13.4.1993 to 14.1.1997,
but to no effect and that is why he has
approached the Tribunal with the prayers referrec

to earlier,

The Respondents by filing a detailed
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counter have opposed the prayer of the applicant.

preliminary
V_ I WO, W, < AA/\ ' The/ground urged by them is that the 0.A. is
N NUUE VN grossly barred by limitation. Besides, on the
UN A

merits of the case they have stated that the
A NN Y [1_ ‘

prayer of the gpplicant does not hold any water

Gl S TLTY A 4 as the adhoc appointment was given to him

) _
against a ggé?;e which was borne in the ex cadre/
/é \/Q ancillary post. As the post was outside the

26 T normal cadre, options were called for from :the
intending candidates and only on the basis of
options and in accordance with '/ny some
officials were granted promotion to fJ';il up
the post of Drivers on stop-gap-arrangement.,
However when the applicant's turn came his

Case was considered and he having qualified in

the trade test was given regular post of Crane

Driver, Gr.III., In the circumstances, the
applicant, the Respondents have submitted, is
not entitled to any relief asked for.

We have considered the rival submissions ‘

carefully and have examined the matter in detail.
Yy

]
We are at one with the learned Standing Counsel

that appointment and/or promotion of the
applicant to the post of 13.4.1993 having been
made on adhoc basis and the post in question
being an ex cadre post, the guestion of reckoning
his seniority etc. in the recular cadre does

not arise. S0 far as the decision cited by the
applicant (rendered by this Tribunal in O.A.

657 to 665 of 1993) in support of his contention
y is comcerned, the facts and circumstances of

that decision, in our considered view, are not
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germane to the issue involved in the instant
O.A. and therefore, we are not persuaded ourselve,
to refer,.that decision.

In the result, the 0.A. fails. No costs.




